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 With the consent of both the sides I am taking up the Appeal 

also for hearing alongwith the Application. 

2. Learned Counsel for the Respondent submits that the amount 

involved in this Appeal is only Rs. 1,90,000/- and therefore the 
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Appeal filed by Revenue is not maintainable in terms of litigation 

policy and instruction dated 22/08/2019 of the Central Board of 

Indirect Taxes and Customs, New Delhi as the amount involved in 

the Appeal is below the monetary limit of Rs. 50 lakh prescribed for 

contesting the Appeal in the Tribunal. Learned Authorised 

Representative appearing for the Department did not dispute the 

submission made by the learned Counsel. 

2.  In view of the contention and submissions made hereinabove, 

the Appeal filed by Revenue is dismissed and resultantly, the 

application is also dismissed. 

 

 

(Order pronounced in the open Court) 
 
 

 (Ajay Sharma)  
Member (Judicial) 

 

 
sb 


